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O R D E R 
 

19.09.2019  Appellant/Petitioner has filed application for impleading 

certain persons as party Respondents who are subsequent purchasers. National 

Company Law Tribunal, Kolkata Bench, Kolkata (in short-Tribunal) instead of 

impleading the subsequent purchasers as party observed that principle of les 

pendent lite will be applicable for the purpose as appearing in Section 55 or 52 

of the Transfer of Property Act and it is not necessary to implead any such person 

as party Respondent.  

 

 Having heard the learned Counsel for the Appellant, we are of the view 

that if the property is transferred or further transferred in favour of one or other 

party, it will be at risk of such party who is the subsequent purchaser during 

the pendency of the Company Petition in question.  Also such action will be 

subject to the decision of the Company Petition. We are not inclined to interfere 

with the impugned order as no case is made out in appeal. 

 

 The appeal stands disposed of with the aforesaid observations.  
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